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IN THE INCOME TAX APPELLATE TRIBUNAL
‘C" BENCH, CHENNAI
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BEFORE HON'BLE SHRI MAHAVIR SINGH, VICE PRESIDENT AND

HON’'BLE SHRI MANOJ KUMAR AGGARWAL, AM

3gey 3t 9./ ITA No.488/Chny/2020
(FeuRorad/ Assessment Year: 2016-17)

Smt. Manivannan Anuradha

Flat No.G-302, Ceebros Grayshott,
Bishop Garden Extension,

R.A Puram, Chennai-600 028.

d41H
/ Vs.

ITO,
International Taxation Ward-1(1),
Chennai.

QT AW /S35 3R H./PAN/GIR No. AIKPA-3782-H

(&FfﬁFﬂ"lﬁ/Appellant)

‘ (CI?\’R]T/ Respondent)

SUtaril @1 3{RY/ Appellant by Shri N. Arjun Raj (C.A)—Ld. AR
gl &1 3fRY/Respondent by Shri P. Sajit Kumar (JCIT) -Ld. DR
JAA1s Pl dRRI/Date of Hearing 08-09-2022
YU DT ARG /Date of Pronouncement 08-09-2022

3SR /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. During hearing, Ld. AR submitted that the assessee has already
opted for settlement of dispute for this year under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and therefore, the assessee

seeks withdrawal of the appeal.

The

copy of Form No.3 has been

placed on record. The same was not objected to by Ld. Sr. DR.
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2. In view of foregoing, the assessee’s appeal stand dismissed as
withdrawn.
Order pronounced on 08" September, 2022.
Sd/- Sd/-
(MAHAVIR SINGH) (MANOJ KUMAR AGGARWAL)
SUTHE /VICE PRESIDENT aET'\‘IEW | ACCOUNTANT MEMBER

TA% / Chennai; f&Hi® / Dated : 08-09-2022
EDN/-

3w o gfaferfd 3@if¥d/Copy of the Order forwarded to :
1. srfiemfi/Appellant 2. Tff/Respondent 3. &L &M (FANA)/CIT(A) 4. SFHT

SH/CIT 5. fFramfi wfafAfa/DR 6. 1€ wrEar/GF



